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full respect for the Chair. We complied fully and we have no other issue. We never dispute
the decision of the Chair and that is why he was asked to leave as per Rule 255, Sir.
Even though, in the past, there has been imposition of Rule 255, I am not going into that

because at no point do I want to say anything here which undermines the Chair.

Sir, the second is number 17 and I am reading from this Bulletin because my
colleague at no point left his seat. He was in his seat and he was saying what he had to say
from his seat. [ am reading here from number 17 of yesterday's Bulletin - "Due to gross
disorderly conduct in violation of rules and etiquette of Rajya Sabha, by the following
Members, who entered the "Well' of the House, shouted slogans persistently and wilfully
obstructed the proceedings of the House, the Chair repeatedly adjourned the House". And
there were thirty-three Members who were named in the list. So, I Seek a ruling from you
on this. One Member was sitting and making his point from his seat. And another group
of Members was in the well of the House. To use these words, "Due to gross disorderly
conduct...and wilfully.." Sir, my request for the ruling is: Does this violate Article 14 of
the Constitution of India? ... (Interruptions)... We have no other issue. ... (Interruptions)...

We complied ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. I heard you. What happened yesterday was that
there was a ruling by the Chairman. I am not able to say anything about that. Everybody
has to obey ...(Interruptions)... Listen to me. ...(Interruptions)... Let me complete.
...(Interruptions)... You read the rules. It is very clear in the rules that the ruling of the
Chair cannot be questioned; it cannot be discussed. Therefore, I am unable to give a ruling
on that.

SHRI DEREK O' BRIEN: Sir, with all sadness and distress, and since we have no
other option, we are walking out of the Rajya Sabha today. So, you excuse us.

(At this stage some hon. Members left the Chamber,)
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MR. DEPUTY CHAIRMAN: Time is over.
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SOME HON. MEMBERS: Sir, we all associate ourselves with the mention made
by the hon. Member.

MR. DEPUTY CHAIRMAN: All who are supporting will be happy if the Kohinoor
is brought back. ... (Interruptions)... Every Member will be happy if it is brought back.
...(Interruptions)... Okay. Now, Shri PL. Punia.
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